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ORDER
(Virtual Mode)

Ld. Sr. Counsel for the Appellant submits that the same

impugned order is challenged in another Appeal i.e. C A (AT) (Ins) No. 757 of

2021 and this Appellate Tribunal vide judgment dated 30.11.2021 set aside

the impugned order.

In such circumstances, it is submitted that the Appeal may be disposed

of with this liberty that in case, any occasion arises, the Appellant will be at

liberty to agitate the grounds before the Appropriate forum or may file an

Application for revival of this Appeal.
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We thought it proper to dispose of this Appeal in the light of the
aforesaid submissions.
Thus, the Appeal is disposed of with the aforesaid liberty. However, no
order as to costs.

Interim order, if any, passed by this Tribunal stands vacated.

[Justice Jarat Kumar Jain]
Member (Judicial)

[Dr. Alok Srivastava]
Member (Technical)
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